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IN TH£ Central aoiiinistrativi: tribunal ^ v
PRINCIPAL B^NCH }y

N£y DELHI.

O.A. 2601/91
Ws 2261 4 2263/95 Oate of decision 22.5.96 '
Hon'ble Shri 3.R. Adiga, ffembsr (A)
Hon'ble Smt. Lakshmi Suaminathan, Plemb8r(D)

Gurmail Singh through IRs.
(i) Paramjit Singh Gin
(ii) Baidev Singh Gin

0EL-2B7, Hari Nagar, Neu Delhi-64

• #. Applicants(^y^Aduocate Ms Sumedha Sharma througn
counsel Shri A.3. Graual )

1. Commissioner of Police, Delhi
Delhi Police Headquarters,
(ISO Building, I.P.Estate, Neu Delhi.

2. Additional Commissioner bf Police
(Southern i'̂ ange) Police Headquarters,

SO. Building, I«P. Estate, New Oe-chi.

3. Deputy Commissioner of Police, West District
Police Station, Rajouri Garden, Neu Delhi.

(By Advocate Shri Raj Singh )
... Respondents,

OR D E R

(Hon'ble Shri S.R. Adige, Member (A)

In this D.A., the applicant Shri Gurmail

Singh has impugned the order dated 19.3.87 instituted
departmental enquiry against him; disciplinary
Authority order dated 12.9.90 dismissing him from

service, and the Appellate Authority order dated
29. 11.90 rej-:;cting his appeal.

2. Respondents counsel, Shri Raj Singh informed
us that the applicant expired on 9.12.1993, and the
applicant's mother, uhc u-as his immediate legal heir '
had not made any efi ozts to get her name for
substitution under Rule 18 of the CAT(Pracedurs)
Rules, 1987 within a period of 90 days. She i^j^sLted
to have unfortunately e xpired on 26.6.1995, Thereafter



the dectJased applicant's tuo brothers filed i'lA 2261/95

on 6-9-95 praying that they may oe alioued to be

substituted as legal heirs, of the deceased applicant,

3, Respondents counsel,Shri h.aj Singh states that

these tuo brothers are not Class one legal heirs

of the deceased applicant, as his uife Smt.Taranjit

Kaur is stilL alive, and they cannot be substituted

as legal heirs in this case. Furthermore ue note that

this flA for substitution has been filed at a very
A

belated stage, that is over years after the

applicants death, Moreover Ms aharraa states that she

has not received any instructions from her client to

pursue this d»A,

Under the circumstances, this DA is dismissed.

No costs.

(imt.Lakshmi SuaminaFhan)

Memoer (D)

i.R. Adiqe)

i%mber (A)


